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out much more ccmprehensively and
implemented and that is where the

Government has tailed totally.

Therefore the point on which we
had brought this adjournment motion,
has not been met at all and theretfore
it dces not lie in Mr. Chavan’s mouth
to accuse us for not cooperating—
excuse my saying so. Where is the
room for cooperation? So many sug-

gestiong have made here and outside,

withoul number. Those suggestions
are all thrown into the waste paper
basket. Where are the trade unions to
cooperate? Are you trying to tell me

that industrial production has nct
increased? In Bombay some stunt has
been enacted about seven day wesk. I
want tn know: Are you interested in
production in the gimmick of Sunday
working? If you are interestedq in
production in the textile mills, our
unions will tell you how to do it with-
cut making the workers to give up
their common holiday on Sunday. But
you have tc do certain things. You

have to work out a whole new sys-

" tem of democratic industrial relations

and implement it and not talk only
about participation in the manage-
ment in the flocr level. All these things
are being discussed. Promises and
assuranceg were given that a new law
was going to be brought ang this and
that. But what has
all that? It has evaporated. This way
nothing will happen. I am not convin-
ced of the argument brought forward.
it is not a question of being a pessi-
If these things continue, if this

happened to

mist.
policy is continued in this fashion,
am afraid the country is going to be

in far calamitous times.

SRAVANA 1, 1895 (SAKA)
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People of this country will cerfain-
ly not keep ¢uiet. In som>» pia-es ey
may be resigned to it ' They wiil
just suffer and keep quiet, but in scme
places they will not. That is the only
difference. We shall be with them
where ever they are and see what
happens.

MR. SPEAKEER: The question is:
“That the House do now adjourn”.

The motion was megatived.

13.35 hrs.

DEMANDS FOR GRANTS (MANI-
PUR), 1973 74—Contd.

MR. SPEAKER: Mr. G. P. Yadav.
At AANE AqmE @ (wfagre)
wegey wgrEA, Afge &1 S aF 39
9T gEgq AT & I F FEEg| A
U IH ga7 G FF AT, IT TZT AT |
SEFT AT faarad og off 5 oz Faa
wfogz &7 & aq adt g, FHT Aea

FT &2 3, ST FT AJT & .,

MR. SPEAKER: He can continue
tomorrow. Earlier in the day, some
leaflets were thrown from the gallery
and Mr. Raghu Ramaiah is bringing
a motion on that.

19.36 hrs.

RE: CONTEMPT OF THE

HOUSE

MOTION

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): I beg to move:

“This House resolves that the per-
son calling himself Tanaji Kamble
who threw some leaflets from the
Visitors’ Gallery on the floor of the
House at 12.35 P.M. today and
whom the Watch and Ward Officer
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{Shri Raghuramaiah)
took into custody immediately, has
committed & grave offence and s
guilty of the contempt of this
House

This House further resolves that
he be sentenced to simple imprison-
ment t11l 5§ PM on Thursday, the
26th July, 1973 and sent to the
Central Jail. Tihar, New Delhi”

oy, fewd (are1) woaw wEnT,
AR TH 97 9VRT

W v wr wewm (wiv)
N sk A G A\ v ?

wanwiew 39 9§ W fean ),
oot B, 71§, T A A §, e

& AT § AT grIw o) oy &
faarr g agaar a9 A BE
;A E

The very fart thap it was thiown
into the House 1s contempt of the
House

SHRI JYOTIRMOY BOSU Dia-
mond Harbour) We want to know
the contents of the leaflets

MR. SPEAKER, However pleasant
or unpleasant the contents may be,
the act of throwing it into the House
1 cuntempt of the House

WY FEW WR WSEw  WWw
qFg, ™ gETT £ wIAT QPN
gt ¥ miww our grary AN AE A
#Figa % fug fragas g £
W Efpr sam A A Py
wq o) X &% A A1\ o ey
*1 A ATRA WIEM

SHRI JYOTIRMOY BOSU: 1 move
that no action be taken against this
person  No serious offence has been
committed (Interruptions).

ot wg Rewd : wew v,
oux wrd At A of i e g, gewr
4 oty fedy wvar wyr g (swwerw)
wow miv, fieft B owfer W
fer g% wwr W O wifed
wWaa ...,

@t e W fay  (wa)
feslY wrelt Wt AT Ay wrar AY
ate rwar &

ot vy feax & At oA
T g fe ag 7 ot §, o §
mad} mpar gk Afey &
vl gy wrm g fE arefas am
w1 ¥ fagra & fv et oY sufen
# fa awrd 43 3% W oW 4N
Y wrfed | AT qI7 I W oAy 39
Tzd § A1 37 e w1 ALARIA0G
o ey v w9 89 fegr g
W frg g 3A% ar7 Fadg v
gt ax Bifam

UF 3T W7 A SEAT WIRAT 7
fr freR wa o ot 19 1y WY da
TETAT 47 | N4 AYE AW ¥ UR TR
gwq7 &1 fam qa7 £Y afefy %
AN AAA AT AT A, 34 € T
&3 ¥y w7 oA wrf A wrT e oxa
fowsd am /Y I B WAE ETTF
faa &arz g1 nq

»

MR SPEAKER' That is not con.

nected with it. That is not relevant
to the issue
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"ﬂfﬁ‘ N (m) m
o nft @ 3w yrw wiig aw
wwrk § 7 vwforg ow 3 sefee o) et
Y e wrew W, P g (s )
W et gk, Fenil o ok o
&1 oft far v war wfff  arwlt ¢
ST GV AW AR Wy v A ¥ g
fodw weiwr, vod I Qe P
wiifw wy fogin w1 s §
SHRI K NARAYANA RAO
(Bobilli): While what Shri Madhu
Limaye has said is the socoset pwe-
position of law, in this case the parti-
cular offemce has been committed in
the presence of the S8pedker. So, there
is nothing for him to explain. There
is no aecessity for giving him .an op-
portunity to explain his conduct.

W ST YN weeN - waw
Tgven. ¥ weATY A T A o R
& et fridw wng 1w faiga R fe
TR fr afcfenfam ¥ owi Sar § 3o
AT ST gl v g, W
Tw oY arbier war i g Ay
fadei § fix wg w7 s wwgw
8. vuwr o ) vy oy ot
arrk e wfgy « su afer - gar
wid oy WO fadzy § 1wy fow anlf
¥ safan §, for ot o 't v
ot s fowr wlt

W@t Qwe Qo whw () -
! vu avret ¥ g o §
v e wy § fr og wger et
.'w“. L] ™ w't! s

gt § fx Jwit 3w Wy fewr o,
1056 1.8--17
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I wo wifgy o w ol ofew o
o}, «F gan @ srew & Gy,
e & fag o1 wer oY o
7t faew g g o E
a¥ | & qaet fatn@ TR w7 wRWv
T w e § ofoe W QO
¥ NETC &7 FEWT AT WPATE ! AW
W am gt P o8 a7 ¥ IWW
wfefagw Nfew faar § 7 aodt @
wrek wr Yfafwga Wifzw 71 va wew

wT afeforaw Affew 3 § oy s
o ey a2 fas g qarr wqArn gy,
wegwnfa won wifge & waw §
7 WX &7 U9 AT wIR |

Some mixguided people, out of sheer

curlosity for publicity will come or
hurt.

¢ For wwrwit oe wfit el avearr &
THETNT A SR |

LBt s oalopd et ]
UeS golt g8  joe Jolae ol goe
NS NS - g By
o det ot 2 god Gy 2t
S 2w st S - d 0 b
o 9 W i e
S Ay e 4@ Lty Uy
£ b f pfe ]2 a wdy
e b B L e P 0B
P @ pvad §adn gd
98 =it Jr ot My o ol
o0 Aldlae K 3 pmany of ]
oIl e o] Kt g aly Uy
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(o0t = 2t = pndd s8]
et Laaly Uk ol €3 &

(20 R NP R VR VRN
Wy Jeadpe S o e
Jeddn ¥ andly ol Kol
JHtedr € e o Uy
W] f B ol 2y iy
v Jaly Ul e oyt ! S
it dealy U elald pfyS
o & o5 ity ] ge Liemen

- Loy

Some musguided people, out of sheer
curiosity for publicity will come or
hurt,

ey ap Sd oS ol 1y 4e
[‘ 4 <X U’S d{LL- K l:"-&s’,

It you set a precedent this gentleman
whom 1 do not know, will go scot-
free and we will be encouraging such
people 1n future to do such things. 1
am sure Shri Lamaye and Shri Kach-
wai do not have this in mind We
should not set up any such precedent.

MR. SPEAKER I am not allowing
any further debate on this.

The question is*

“This House resolves that the per-
son calling himself Tanaji Xamble
who threw some leaflets from the
Visitors’ Gallery on the flodr of the
Bouse at 12.35 P.M, today and whom
the Watch and Ward Officer took
into custody immediately, has com-
mitted a grave offence and is gulty
of the contempt of this House

This House further resolves that
he be sentenced to simple imprison-
ment til 53 P. M, on Thursday, the
26th July, 1878 and sent to the Cen-
tral Jail, Tihar, New Dalhi”

The Lok Sabha divided:

JULY' 28, 1978 |

TS

ouse (M) 452
Divisien Ne. 1 " 1950 hrs.

AYES
Arvind Netam, Shri
Babunath Singh, sﬁﬂ
Banerjee., Shrimati Mulkwl
Barman, Shri R. N,
Bhagat, Shri B. R.
Bhargava, Shri Basheshwar Nath
Bhuvarahan, Shri G

Chandrika Prasad, Shri
Chhotey Lal, Shri
Chutten Lal, Shri

Daga, Shr1 M, C.
Daschowdhury, Shri B K.
Dhamankar, ghri

Dixit, Shin G C

Dumada, Shri L. K

Ganesh, Shry K R.

Ghosh, Shri P. K.

G:ll, Shri Mohinder Singh
Goswami, Shr Dinesh Chandra
Gotkhinde Shri Annasaheb

Hansda. Shr1 Subodh

Jamilurraluman, Shri Md
Jha, Shn (hrangib

Kallss, Dr,

Kapur, Shri Sat Pal

Karan Singh Dr

Kedar Nath Singh, Shri
Kinder Lal, 8hn

Kulksrni, Shri Raja
Mahara; Singh, Shri
Malaviya, Shri K. D.
Mandal, Shri Jagdish Nlnlp
Maurya, Shri B. P.

Mishra, Shri Jagannath '
Mishra, 8hn L. N.

Meohsin, Shri F. H.

Nahata, Shri Amrit
Nimbalkar, Stri
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Oraon, Shri Kartik
Oraon, Shri Tuna

Pandey, Shri R. S.
Paokai Haokip, Shri
Partap Singh, Shr}
Patil, Shri T. A.

Raghu Ramalah, Shri K.

Ram Dhan, Shri

Ram Prakash, Shri

Ramshekhar Prasad Singh, Shri
Rao, Shri K. Narayana

Rao, Shri P. Ankineedu Prasada
Rathia, S8hri Umed Singh

Raut, Shri Bhola

Reddy. Shri K. Ramakrishna
Roy, Shri Bishwanath

Salve, 8hr1 N. K. P.
Samanta, Shri S, C.

Sathe, Shri Vasant
Shafee, Shri A.

Shambhu Nath, Shri
Shankar Daya] Smgh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Shashi Bhushan, Shri
Sher Singh, Prof.

Shinde, Shri Annasahkeb P.
Shivanath Singh, Shri
Shukla, Shri B. R.

Sokhi, Shri Swaran Singh
Swaran Singh, Shri

Tayyab Hussain, Shri

Yadav, Shri Chandrajit
Yadav, Shri N. P,
Yadav, Shri D. P

4o e .

SRAVANA 1 1805 (SAKA)

House (M.) 454

NOES
Bhagirath Bhanwar, Shri
Bosu, Shri Jyotirmoy
Chavda, shrj K. 8.
Dandavate, Prof. Madhu
Deb, Shri Dasaratha
Guha, Shri Samar
Halder, Shri Krishna Chandra
Kachwai, Hukam Chand
Limaye, Shri Madhu
Mukherjee, Shri Samar
Saha. Shr1 Gadadhar

MR. SPEAKER: The result®* the
division i1s: Aves 74, Noes—iz1.

The motion was negatived.

18.49 hrs.
PERSONAL EXPLANATION
BY MINISTER

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): With your
permission, Sir, on a point of personal
explanation, I may be permitied to
say a few words.

alr. Piloo Mody, in the course of
his speech this aftermoon, said that
I had raised some funds perhaps.
Rs. 30 lakhs for my party and kept a
part of it with me. The whole thing
15 false and baseless. I strongly
repudiate i,

19.5¢ hrs.

The Lok Sabha then adjourned
t1ll Eleven of the Clock on Tuesday,
July 24 1973/Sravana 2, 1895
(Saka).

*The foliowing Members 2is0o recorded their votes:

AYES: Shri M. Bheeshmadev.

NOES: Shri B. N. Reddy.
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